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lies of coax for the steel lants. A 
nu ber of letters have also been 
addressed to the Ministry of Railays 
in this connection  and innu erable 
eetins, inter-inisterial and other
ise have been heid at various levels. 
The Ministries of Railays and Enery 
have offered ut ost cooeration and 
ar0 doin their best to eet the re
sent difficulties. It is hoed that the 
.situation ill i rove soon so  that 
the steel lants can o into nor al 
roduction.

(e)  The reduction  the rate  of 
coke oven ushin as roosed by 
Steel Authority of India Liited and 
a roved by overn ent.

Nes reardin Lok Nayak Jayara- 
kash Narayan

1090.  RO  .  .  MAVA- 
LANKAR Will the Minister of IN
ORMATION AND BROADCASTIN 
be leased to state

(a) hether the AIR. Nes Bul
letins in Enlish and other lanuaes 
broadcast the nes, hich later ro
ved false, above tho state of health 
and assin aay of Loknavak Java- 
rakash Narayan, on Thursday, 22nd 
March, 1979 afternoon

(b) if so, full facts thereof

(c) hether secial u-ral  tunes 
ere relayed over the various stations 
of A I R. on the sairl day for so e 
ti e and if so, details thereto

(d) hether no*a ri'ho servers 
rora e. ere disrunted on the 
said day a** a ark of rrnct to Lok- 
nayak Javarakah and if so, facts 
thereto

(e) vh*'th * full inuire r, ruder- 
ed and ade into th* hoTe unfortu

nate affair and

(f) if so, findin* th of and the 
a roriate* stes, if a', Mketi for 
future recaution and laco

THE MINISTER  O  IN ORMA
TION AND BROADCASTIN (SHRI 
I* K. A1>VANI> () to (t). The
incorrect nes flash reardin Lok- 
nayak Jayarakash Narayan hich

as announced by the Honourable 
Seaker in Lok Sabha on March 22, 
as received in the AIR, Ne Delhi 
at 1.25 .. fro the AIR correson
dent in the ress allery. Infor a
tion as also received that the ri e 
Minister and other arty leaders ere 
ayin tributes to Shri Narayan and 
the House as adjournin as a ark 
of resect.

2.  The flash as i ediately in
cluded  in the  scheduled bulletins 
oin on the air at the ti e in Oriya, 
Marathi, Benali, ujarati,  unjabi 
and Urdu.   Accordin  to nor al 
ractice, the reular AIR rora- 
es fro Delhi ere also interru
ted and the  secial announce ents 
ere ade in Enlish and Hindi at 
1. .. and aa at 1. ..

 Sad usic on Sarani as layed 
on Delhi B' after the announce ent 
of J s death at 17 .. for one 
inute Sarani  recital as  aain 
broadcast at 10 .. hich conti
nued uto 2 00 

 The  Aa Kj. asand*  ro
ra e containin fil usic based 
on the reuest of listeners as re
laced  by  ordinary  instru ental 
tiMc at  0  *Aa Ki asand* 
rora e as oriinally scheduled 
fro 1.10 to 1 0 . The Western 
Music hich oes on Delhi B* fro 
1 Of) to 2 00 .. as interruted at 
J.0 .. by Sarani recial, follo
in announce ent of J s death. The 
Sarani recital  continued for 20 
inute'

r> At about  1 5 ..  it as 
kno n that the announce ent as 
ron and J ay  alive, thouh 
still critically ill  I ediately,  a 
rlr nial as carried as a flash in the 
Uidu bulletin hich as oin on 
the air at that ti e.   A co lete 
veision of the correct nes  as 
iven in the 2.00 .. Enlish and 
2.10 . Hindi bulletins.  The cor
rect nes as reeated a nu ber of 
ti es by AIR Delhi both on *A* and 

*B channels.
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. The atter ol ron announce- 
ent ol Shrt Jayrakash Narayans 
death has been looked into carefully. 
AIR  announced  the  unfortunate 
nes ite hich as received in the 
AIR Central Nes Roo at 1 25 .. 
fro the AIR Corresondent in the 
arlia ent  ress  allery   The 
ri e Minister and other arty lea
ders ere ayin tributes to Nara- 
yan and after the Seakers state
ent about J s death, the House 
as adjourned as a ark of resect. 
AIR naturally had to broadcast this 
nes, once it had been announced by 
the Honourable Seaker on   the 
loor of the arlia ent

7 * fuol-ioof rocedure to be 
follo ed in the cast of the dfrath of 
a  di tary is  already  available, 
h h 15 considered adeuate

A oint ent of the senior ost erson 
in an AIR Station as Station inchare

1091  SHRI C K JA ER SHA- 
RIE Will the Minister of IN OR
MATION AND BROADCASTIN be 
leased to state*

(a) hether it is a fact that the 
foi er Director-eneral had flouted 
the decision of the Ministry of In
for ation and Broadcastin that the 
senior ost erson  an AIR Sta
tion should hold chare of the Sta
tion,

(b) if so, hether the AIR Eni
neers, Staff Antists, Nes Staff have 
exressed resent ent  aainst  AIR 
rora e

(c) if so, the details  reardin 
the olicy of ovt, in this reard 
and

(d) the olicy ovt, have adoted 
reardin the rofessional'  artists 

also

THE MINISTER O  IN ORMA
TION AND BROADCASTIN (SHRI 
h, K. ADVANI) (a) No, Sir.

(b) No reresentation has  been 
received fro AIR Enineers, staff 
artists, nes staff aainst the AIR 
rora e.

(c) Does not arise.

(d) The rofessional artists are 
not reular ovt  servants and as 
such are ineliible for bein consi
dered to be declared as Head of 
Office.

Court case aainst the Chair an and 
Manain Director of Sadeshi 

olytex

1092  SHRI SHARAD ADAV   
Will the Minister of LAW, JUSTICE 
AND COM AN  A AIRS   be 
leased to state

(a) hether the Chair an  and 
Manain Director of Ms Sadeshi 
olytex, haiabad. U.. has  been 
involved in conte t of court ro
ceedins  endin  ith  Additional 
Civil Jude, Allahabad

(b) if so, hat are the details in 
this reard and the resent osition 
of the case and

(c) if any action overn ent have 
taken aainst the Chair an   and 
Manain Director of the co any 
and others for criinal and isa
roriation and e baiilr ent   of 
ublic fund7

THE MINISTER O LAW  JUS
TICE AND COM AN  A AIRS
(SHRI SHANTI BHUSHAN) (a) and
(b). Accordin o tne infor ation re
ceived fro the Reistrar of Co
anies,  U   Kanur,  one  Shri
Vitthanalh Channa filed a etition
under section 15(2) of the Conte t 
of Court Act and section 151 of the 
Civil rocedure Code aainst Shri 
Sitara Jaiuria and others in the 
Court  of Additional Civil * Jude, 
Allahabad.  As reorted by  the 
co any, the case is endin before 
Allahabad Hih Court.

(c)  As a result of insection of 
Books of Accounts cf the co any 
under section 209A of the Co a

1099 LS—9. itth




